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BEFORE THE NATIONAL GREEN TRIBUNAL, PRINCIPAL BENCH, 
NEW DELHI 

APPEAL NO. 19 OF 2020 

M/s Janta Land Promoters Ltd. 
..Appellant 

Versus 

2. Punjab Pollution Control Board & Anr. ..Respondents

WRITTEN STATEMENT BY WAY OF AFFIDAVIT OF 
LAVNEET 
PUNJAB 

th Co dvocate 

SApproved ry 

. & n3 

High Cour 

KUMAR, ENVIRONMENTAL 
POLLUTION CONTROL BOARD, 

OFFICE, MOHALI ON BEHALF OF RESPONDENT NOS. 1 
AND 2 I.E. PUNJAB POLLUTION CONTROL BOARD 

ENGINEER, 
REGIONAL 

Regd.iN. 

: Nagar 

MOST RESPECTFjLLY SHOWETH: 

PRELIMINARY SUBMISSION 

That the present appeal has been preferred by M/s Janta Land 1 

Promoters Ltd. (JLPL) under Section 16(c) of the National Green 

Tribunal Act, 2010 against the order dated 20.07.2020 passed by 

the Punjab Pollution Control Board (PPCB) directing stopping of 

construction activity of the appellant under Section 33-A of the 

Water (Prevention & Control of Pollution) Act, 1974. It was held 

that the appellant did not have the Environmental Clearance

under the ElA notification dated 14.09.2006 and consent to 

establish under the Air (Prevention & Control of Pollution) Act, 

1981 and the Water (Prevention 8 Control of Pollution) Act, 1974. 

2. That the Hon'ble Tribunal was pleased to pass an order dated 

14.08.2020, the relevant extract of which is reproduced herein 

below 
"Learned counsel for the appellant submits that the findings in 
the impugned order are erroneous. He has madea reference to 
order dated 16.12.2015 whereby SEIAA, Purnjab granted EC for 
"Super Mega Mixed Use Integrated Industrial Park" at Sector 82, 
83 & 66A, SAS Nagar, Mohali. He has further referred to order of 
the Punjab State PCB dated 04.01.2013 granting NOC/ Consent 
to Establish. Learned counsel for the appellant has also referred
to statement made on behalf of SElAA before the High Court of 
Punjab and Haryana in CWP No. 21351 of 2016 that separate
permission was not required for construction within the project 
already sanctioned. He has also submitted that MoEF&CC has 
filed an affidavit dated 03.01.2017 in above proceedings before 



the High Court to the effect that separate EC was not required for 
the residential pockets in question. 

Before we consider the above submissions, we find it necessary 
to require the PPCB and the SEIAA, Punjab to give their response 
before the next date by email at judicial-ngt@gov.in preferably in 

the form of searchable PDF/ OCR Support PDF and not in the 
Jorm of Image PDF. I is made clear the matter may be disposed 
of finally on the next date." 

3 That in compliance to the order dated 14.08.2020, it is submitted

that the project proponent M/s Janta Land Promoters Ltd (JLPL) 

Was granted consent to establish (NOC) under the provisions of 

the Water (Prevention & Control of Pollution) Act, 1974 and Air 

OCde &o 

Ved by 

(Prevention & Control of Pollution) Act, 1981 vide No. F-334 dated 

26.02.2013 for the development of residential complex namely ApDT 

.o f18yana 

Falcon View' in an area of 1,38,280 sq. mtrs. having 1602 
High Court 

residential flats, with certain conditions mentioned therein. One 
SAS0 of the conditions of the NOC was that the promoter shall obtain 

the Environmental Clearance under the provisions of the EIA 

notification, 2006 before starting any development/ construction 

activity. The validity of the Consent to Establish (NOC) was 

extended upto 25.02.2015 by the Board vide letter no. 1855 

dated 25.03.2014 with same conditions as mentioned in the 

original NOC and with additional condition that the project

proponent shall stop the construction activity at the proposed 

site, immediately. A true copy of NOC dated 26.02.2013 is 

marked and annexed herewith as ANNEXURER-1

4. That State Level Environment Impact Assessment Authority 

(SEIAA) Punjab vide its letter no. 1388-89 dated 05.03.2015, had 

issued directions under Section 5 of the Environment (Protection) 

Act, 1986 to the project proponent to the effect that the project 

proponent shall not carry out any further construction activity at 

its project site namely Falcon View' at Sector 66-A, Distt. Mohali 

till it obtains Environmental Clearance under ElA notification 

dated 14.09.2006. 

That in pursuance of directions issued by SEIAA, Punjab vide its 

letter no. 3648-49 dated 19.06.2015, Punjab Pollution Control 

Board has filed a plaint on 17.12.2015 in the competent court of 

law against the project proponent and its responsible persons 
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under Sections 15, 16 read with Section 19 of Environment 

(Protection) Act, 1986 for starting construction activities without 

obtaining Environmental Clearance under EIA notification datcd 

14.09.2006. 

6. That thereafter, extension in the validity of NOC having validity 

upto 25.02.2015 was refused vide no. R-15/SAS/CTE/2621044 

dated 05.09.2015 primarily due to start of construction without 

obtaining environmental clearance in violation of the provisions of 

e&Oath EIA notification dated 14.09.2006 and for violating the conditions 

Approved hy 

Pb. & Haryana of NOC granted to it. A true copy of Order dated 05.09.2015 is 

marked and annexed herewith as ANNEXURE R-2. 
High Courts 

7 That the State Level Environment Impact Assessment Authority 

(SEIAA) Punjab vide its letter no. 3425-26 dated 27.09.2016, had 

issued another direction under Section 5 of the Environment 

(Protection) Act, 1986 to the project proponent as under: 

. That the project proponent shall not carry out any further 

construction activity at its project site namely Falcon View 

at Sector 66-A, Distt. Mohali till it obtains Environmental 

Clearance under EIA notification dated 14.09.2006. 

II. That the project proponent shall not create any third party 

interest in the project till the Environmental Clearance 

under ElA notification dated 14.09.2006 is obtained. 

8 That in pursuance of the fresh directions issued by SElAA, 

Punjab vide its letter no. 3422 dated 27.09.2016, Punjab 

Pollution Control Board has filed a plaint on 06.03.2017 in the 

Competent Court of Law against the project proponent and its 

responsible person under Sections 15, 16 read with Section 19 of 

Environment (Protection) Act, 1986 for continued violation as the 

construction has not stopped after earlier prosecution. 

9. That SEIAA, Punjab vide its letter no. 862-64 dated 22.08.2019, 

again directed the Punjab Pollution Control Board to launch 

prosecution under Sections 15, 16 read with Section 19 of 

Environment (Protection) Act, 1986 for continued violation by way 



of continuously carrying out the construction activity in spite of 

directions issued by the SEIAA & even after filing of earlier 

complaint in the court of competent of law and without obtaining 

Environmental Clearance under EIA notification dated 

14.09.2006. 

10. That the project site of the appellant was visited by the 

Monitoring Committee constituted by Hon'ble NGT in O.A. No. 

606 of 2018 in the matter of compliance of Waste Management 

Rules, 2016 alongwith officers of Punjab State Pollution Control 
C 

Roard on 30.12.2019 and the observations and recommendations 
&Oat 

Approved by 

Po.& Hay23 

h Coun were conveyed to the Board. In the said background of the case 

that the Board vide its letter no. 1632 dated 19.03.2020 has 

issued notice under Section 33-A of the Water Act, 1974 with an 

opportunity of personal hearing before the Chairman of the Board 

on 07.04.2020. This hearing could not be held due to COVID-19 

curfew/lockdown situation and the actual hearing was conducted 

on 18.06.2020. 

11. That it is relevant to mention here that SEIAA vide email dated 

09.06.2020, has informed and forwarded a copy of letter no. 1594 

dated 20.05.2020 that the application for issuance of Terms of 

References (TORs) for obtaining Environmental Clearance for the 

expansion of Super Mega Mixed Used Integrated Industrial Park, 

Sector-66A, 82 & 83, Distt. SAS Nagar has been rejected due to 

reasons mentioned therein. This application of this industrial 

park have components including the "Falcon View" project. 

12. That Sh. Hardeep Singh, AVP and Sh. Sandeep Garg. 
Environmental Consultant of the appellant attended the personal 

hearing held on 18.06.2020 and submitted a written reply which 

was taken on record. The details have been provided in the 

proceedings of the hearing held on 18.06.2020 which are under 

challenge. The representative of the project proponent with 

reference to the specific query about the date of start of the 

occupancy has failed to provide any concrete information. He 

requested to provide some time to furnish the information. 



13. That the Chairman of the Board observed that besides the 

explanation given by the representative about the lower level of 

pollutants observed in monitoring carried out by the Committee, 

characteristics in a given untreated effluent depends upon 

certain factors. In such residential projects, the organic load in 

the morning period is always higher due to discharge of excreta 

and washing of utensils etc. In post morning period, the efiluent 

generation is from cloth washing activities having lesser organic 

load and BOD. In case, the quantity of effluent already stored in 

&Oatn Co the collection tank is not substantial then the instant inflow of 
gproved by 

ligh Court 

ocate 6 

untreated eluent will immediately effect the characteristics. , &Harya 

Therefore, the Monitoring Committee recommendations citing 

dilution causing lower levels of pollutants in the untreated 

efluent as compared to the data available in literature, 1s a 

matter of further study and investigation. 

14. He further noted that for the violations of EIA notification dated 

14.09.2006, SEIAA Punjab has already taken action by issuing 

directions under Section 5 of the Environment (Protection) Act, 

1986 to the project proponent for stopping the construction 

activities without obtaining the Environmental Clearance. 

Further, legal action for starting the construction activities 

without obtaining Environmental Clearance has been taken twice 

by the Punjab Pollution Control Board against the project 

proponent and responsible persons by filing criminal complaint 

under Sections 15, 16 read with 19 of the Environment 

(Protection) Act, 1986, but the project proponent continues to 

violate and even allow the occupancy in the project resulting in 

the operation of its outlet without obtaining the mandatory 

clearances under the Environmental Laws viz-a-viz consent to 

operate under the Water Act, 1974, the Air Act, 1981 & 

authorization under HWM Rules, 2016. 

15. The mandatory Environmental Clearance required under the ElA 

Notification dated 14.09.2006 and the consent to establish/ 

operate required under Water Act, 1974 and Air Act, 1981 are 

two separate entities and are being issued by two separate 
authorities viz SEIAA, Punjab and Punjab Pollution Control 
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Board, respectively. The project proponent should have 

discontinued the construction activity upon the receipt of the 

directions from the SEIAA, Punjab and upon the refusal of 

consent to establish (NOC) of the Board. However, it continues to 

carry out the construction and has even allowed occupancy in 

the project without obtaining consent to operate from the Board 

as required under the provisions of Water Act, 1974. Hence, the 

& Oath project proponent failed to fulfil its mandatory obligations under 
Ocate 

Aproved by 

ta Haryan 
the Environmental Laws. 

COuris 

16. That after hearing the representative of the appellant and the 

officers of the Punjab Pollution Control Board, the Chairman of 

the Board decided as under: 

i. Necessary directions under Section 33-A of the Water 

(Prevention & Control of Pollution) Act, 1974 as amended 

from time to time be issued including the following: 

a) The project proponent shall stop all construction 

activities related to the project with immediate effect 

till it obtains Environment Clearance under EIA 

notification dated 14.09.2006 and till it has valid 

consent to establish (NOC) from the Board under the 

Water (Prevention & Control of Pollution) Act, 1974 

and the Air (Prevention & Control of Pollution) Act, 

1981, with immediate effect. 

b) GMADA/concerned authorities that have issued the 

licence/Lol and approved the building/layout plans 

for the development of the project shall take 

necessary action to stop the further construction 

activities related to the project till the project 
proponent obtains Environmental Clearance under 

EIA Notification dated 14.09.2006 and till it have 

valid consent to establish (NOC) from the Board 

under the Water (Prevention & Control of Pollution) 
Act, 1974 and the Air (Prevention & Control of 

Pollution) Act, 1981, with immediate effect. 
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c) The project proponent shall not allow any new 

occupancy and shall not allow any new possession 

in the premises of the project, with immediate effect. 

d) The Revenue Authorities shall not to register any 

sale deed related to any plot/flat/house /shop/any 
other component of this project with immediate 

effect. 

e) The PSPCL authorities shall not to release any 
& n emn 

electric connection for this project or any of its proved by 

components, with immediate effect. 
s C 

fFor its present occupancy, the project proponent 

shall continue to operate its Sewage Treatment Plant 

(STP) regularly and efficiently, so as to achieve the 

The standards prescribed of specific disposal. 

company shall utilize the treated effluent for 

plantation/flushing. 

ii. The project proponent shall inform the date of start of 

Occupancy in the project within 10 days, positively. 

iii. A committee of the following officers will examine the 

contention of the project proponent made with respect to 

lesser pollutant load of various parameters observed by 

the Monitoring Committee in the sampling of untreated 

effluents monitored on 30. 12.2019. The committee shall 

visit the project site and collect fresh samples of the 

untreated effluent before the collection system of STP (so 

called septic tank), after the collection system and that of 

final treated effluent. The committee is as under 

a) Sh. S.S. Matharu, EE (Mega/HQ-1), PPCB, Patiala. 

b) Sh. Ashok Sharma, EE, RO, SAS Nagar. 

c) Sh. MohitBisht, A.E.E, RO, SAS Nagar. 

d) Sh. Charan Singh, JSO, Head Office Lab, Patiala. 

iv. The committee based on its finding shall propose about 

the levying of Environmental Clearance and calculate the 

amount of the such Environmental Compensation to be 

imposed on the project proponent. 

VOCAfe 



V. A copy of the proceedings of the hearing shall also be 

conveyed to the Monitoring Committee 

17. That the proceedings of the hearing held on 18.06.2020 were 

conveyed to the appellant vide letter no. 2493 dated 20.07.2020 

and the same are under challenge in the present case. 

18. It is submitted that order impugned in the present appeal has 

been passed in continuation of earlier orders against the 

Uath appellant directing it to stop any further construction till it 

Approved oy PD. & Hàry3na 
High Ceufs 

obtains EC. SEIAA issued directions on 05.03.2015 to the same 

effect that appellant shall not carry any further construction till it 

opd.i. obtains EC. Two prosecutions have been launched against the 

appellant for violation of orders of stopping construction 

Appellant has not challenged either order dated 05.03.2015 or the 

two prosecutions that have been launched. The issue whether the 

appellant requires separate EC is directly in issue in the writ 

petition filed by the appellant in the High Court of Punjab & 

Haryana, which is pending consideration before the High Court. 

By the present appeal, appellant is indirectly attempting to re 

start construction in violation of earlier orders and without 

obtaining EC. A true copy of writ petition being CWP No. 21351 of 

2016 is marked and annexed herewith as ANNEXURE R-3. 

19. That it is relevant to mention here that most of the facts of the 

case relates to the obtaining of Environmental Clearance of the 

project in accordance with the provisions of the ElA notification 

dated 14.09.2006. In this regard, the State Level Environment 

Impact Assessment Authority, Punjab has filed a detailed reply 

before this Hon'ble National Green Tribunal and the same may 

kindly be read part of the reply being given by the Punjab 

Pollution Control Board. 

20. That in view of the above stated facts, it is prayed that appeal be 

dismissed with costs. 

REPLY ON MERITS: 

That the contents of paragraph no. 1 of the appeal are matter of 
1. 

record. 



That the contents of para no. 2 of the appeal are matter of record. 2. 

That the contents of para no. 3 of the appeal relating to the filing 3. 

of the present appeal against the order dated 20.07.2020 passed 

by the Punjab Pollution Control Board are correct hence 

admitted. The remaining contents of the para are wrong hence 

denied that the order is arbitrary, un-pragmatic, vexatious and 

contrary to the principle of natural justice and of reasonableness. 

atc & Oat 

That the contents of para no. 4 of the appeal are matter of record. n.1,4 
1. 

Approvn 

REPLY TO BRIEF FACTS OF THE CASE 

1. That the contents of para no. 1 of the brief facts do not relate to 

the Punjab Pollution Control Board. However, the same are a 

matter of record. 

2. That the contents of para no. 2 of the appeal are matter of record. 

3. That the contents of para no. 3 of the appeal are matter of record. 

4. That the contents of para no. 4 of the appeal are reproduction of 

relevant provisions of EIA notification dated 14.09.2006. Hence 

admitted being matter of record. 

That the contents of para no. 5 of the appeal are matter of record. 
5. 

However, the reply given by State Level Environment Impact 

Assessment Authority, Punjab may kindly be read in this regard. 

That the contents of para no. 6 of the appeal are correct hence 
6. 

admitted to the extent that Environmental Clearance dated 

16.12.2015 was granted to the Township and Area Development 

Project namely "Super Mega Mixed Use Integrated Industrial 

Park" at Sector 82, 83 and 66A, SAS Nagar Mohali with certain 

conditions. However, as per record available with the office of 

Punjab Pollution Control Board, the appellant did not apply for 

obtaining Environmental Clearance for all the activities, which 
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were to be carried out during the construction and operation 

phase of the group housing project Falcon View and other group 

housing projects coming up in this Township. The reply given by 

State Level Environment Impact 
Assessment Authority, Punjab 

may also be read in this regard. 

7. That in reply to the contents of para no. 7 of the appeal, it is 

submitted the appellant is admitting the fact that Group Housing 

Project Falcon View is being constructed with layout plan in the 

Co, area measuring 
33.74 acres. State level 

Environment Impact 

Vath cate& 
Poroved by p. & Hanna Assessment Authority, Punjab had issued direction under Section 

Hgh Cou 

d.N. 
5 of the Environment (Protection) Act, 1986 vide letter dated 

5.03.2015 and letter dated 27.09.2016 restraining the appellant 

from carrying out any further construction activity of the project 

Falcon View and create any third party interest in the project till 

the Environmental 
Clearance under the ElA notification dated 

14.09.2006 is obtained for this project also as all the activities of 

this project are not covered in the Environmental 
Clearance 

granted to the Township project. 

8. That in reply to the contents of para no. 8 of the appeal, the reply 

of State Level Environment Impact Assessment Authority, Punjab 

may kindly be read. The contents of preliminary submissions and 

reply to para no.7 above of the brief facts may also be read. 

That in reply to the contents of para no. 9 of the appeal, the reply 
9. 

of State Level Environment Impact Assessment Authority, Punjab 

may kindly be read. 

10. That in reply to the contents of para n. 10 of the appeal it is 

submitted that the appellant had submitted a request dated 

12.03.2018 to the effect that JLPL does not require separate 

Environmental Clearance for the Falcon View project as it is part 

of an area development project namely Super Mega Mixed Use 

Integrated Industrial Park Project for which JLPL has already 

obtained the Environmental Clearance. However, the request of 

JLPL was considered by SEAC in its 149th meeting held on 

29.08.2016 and it was rejected due to the reason that complete 
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details of environmental impacts due to construction activities of 

Falcon View project were not covered under the Environmental 

Clearance obtained by M/s Janta Land Promoters Limited for the 

area development project and the recommendations of SEAC were 

accepted by SEIAA in its 115th meeting held on 23.09.2016. 

11. That in reply to the contents of paragraph no. 11 of the appeal, 

the reply of State Level Environment Impact Assessment 

Authority, Punjab may kindly be read. 

cate & 

cd Dy GGm 
12. That in reply to the contents of paragraph no. 12 of the appeal, 

. 
á 

Han 

3 

the reply of State Level Environment Impact 
Assessment 

Authority, Punjab may kindly be read. 

13. That the contents of para no. 13 of the appeal are 
admitted to the 

extent that decision of the SEAC meeting dated 29.08.2016 and 

SEIAA meeting dated 23.09.2016 were challenged by the 

appellant in Civil Writ Petition No. 21351 of 2016 filed before the 

Hon'ble Punjab and Haryana High Court, Chandigarh. However, 

the said petition is pending and is listed for hearing on 

12.11.2020. 

14. That the contents of para no. 14 of the appeal relates to State 

Level 
Environment Impact 

Assessment Authority, Punjab. The 

reply of State Level Environment Impact 
Assessment Authority, 

Punjab may kindly be read in this regard. 

15. That the contents of para no. 15 of the appeal relates to State 

Level 
Environment Impact 

Assessment Authority, Punjab. The 

reply of State Level Environment Impact 
Assessment Authority, 

Punjab may kindly be read in this regard. 

16. That the contents of para no. 16 of the appeal relates to State 

Level 
Environment Impact 

Assessment Authority, Punjab. The 

reply of State Level Environment Impact Assessment Authority, 

Punjab may kindly be read in this regard. 

dvocefe 
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17. That the contents of para no. 17 of the appeal relating to the visit 

of the Monitoring Committee to the site of Falcon View Tower on 

30.12.2019 alongwith officials of Punjab Pollution Control Board 

are a matter of record. The remaining contents of this para 

relating to the issuance of notice by the Board dated 19.03.2020 

in Annexure A-15 are a matter of record. 

18. That the contents of para no. 18 of the appeal are a matter of 

record. 

19. That in reply to the contents of para no. 19 of the appeal, the 

DEth 

reply of State Level Environment Impact 
Assessment Authority, 

Punjab may kindly be read. 

PL. 

HIg 

20. That the contents of para no. 20 of the appeal are a matter of 

record. 

REPLY TO GROUNDs OF APPEAL 

A. That the contents of Paragraph A of the grounds of appeal are 

denied being incorrect that the minutes of meeting dated 

29.08.2016 of SEAC and minutes of meeting dated 23.09.2016 of 

State Level Environment Impact 
Assessment Authority, Punjab 

are contrary to the provisions of notification dated 14.09.2006. 

The written statement filed by the State Level Environment 

Impact 
Assessment Authority, Punjab may kindly be read in this 

regard. 

B. That in reply to the contents of Paragraph B of the grounds of 

appeal, it is stated that as per the record available with the 

Board, the State Expert Appraisal Committee, Punjab has sought 

a clarification from the Ministry of Environment and Forests by 

writing a letter bearing no. 12539 dated 14.03.2011 in a similar 

case as to whether a project proponent namely M/s Whistler 

the 
Heights Townships Pvt. Ltd., is required to obtain 

Environmental Clearance for developing Group Housing in an 

area of 2.62 acres purchased by it out of 138 acres for which M/ss 

Janta Land Promoters Pvt. Ltd. is already in the process for 
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getting Environmental Clearance from the Competent Authority. 

In reply, the Ministry of Environment and Forests has endorsed a 

copy of letter no. 11307 dated 31.03.2011 to the office of Member 

Secretary, Punjab Pollution Control Board as well as Member 

Secretary, State Expert Appraisal Committee, Punjab clarifying 

therein that construction of residential building namely "Savitry 

Tower" involving total built up area to the tune of 21211.45 sq. 

mtrs. with other details mentioned at point (1) to (4) above does 

attract the provisions of new EIA notification vide S.O No. 1533(E) 

dated 14.09.2006 as amended on 01.12.2009 and therefore, this 

ath 
project will require 

Environmental 
Clearance from the State Level 

Approved by .a t2yana 
cate & oa 

Environment Impact 
Assessment Authority (SEIAA) under new 

EIA notification, 2006 as amended on 
01.12.2009. The reply of 

State Level Environment Impact 
Assessment Authority, Punjab ngd2 

may also be read in this regard. 

That in reply to the contents of Paragraph C of the grounds of 

C. 

appeal, it is submitted that the Joint 
Director/Scientist 

in 

Regional Office (Northern Zone), Chandigarh of the Ministry of 

Environment, 
Forest & Climate Change in an affidavit submitted 

before the Hon'ble Punjab and Haryana High Court in Civil Writ 

Petition No. 21351 of 2016 categorically stated that Super Mega 

Mixed Use Integrated Industrial Park comes under the ambit of 

the EIA notification, 2006 and Environmental 
Clearance for the 

project 
was granted by 

State Level Environment Impact 

Assessment Authority, Punjab based on the recommendations of 

the SEAC in the State. The project envisages the development of 

273 industrial plots, 7 residential pockets, 7 institutional pockets 

and 4 pockets commercial pockets in a total area of 1065861 sq. 

mtrs. at Sector 82-83 and 66A SAS Nagar in Mohali, Punjab. This 

should not be considered contrary to the stand of SEAC & SEIAA 

due to the following reasons: 

a) The project Super Mega Mixed Use Integrated 

Industrial Park is allowed for the development of the 

area in terms of earmarking various plots and 

pockets in the total area of the project by providing

various facilities such as roads, sewer lines, water 

lines, electricity lines and other common facilities. 
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b) The appellant has not taken into account the total 

environmental impact of all the activities of the 

various projects including Falcon View in the main 

application of Super Mega Mixed Use Integrated 
Industrial Park. 

The reply of State Level Environment Impact Assessment 

Authority, Punjab may also be read in totality. 

D. That in reply to the contents of Paragraph D of the grounds of 

appeal, it is denied being incorrect that action of the respondent 

is arbitrary and in violation of Article 14 of the Constitution of 

India. The reply of State Level Environment Impact Assessment 

& 

ocate 

oro 

ved by 

ph 

Pb. &Haycna 
Authority, Punjab may also be read in totality. 

g 

E. That in reply to the contents of Paragraph E of the grounds of 
74. 

appeal, the State Level Environment Impact Assessment 

Authority, Punjab has filed a detailed written statement in the 

case and the same may kindly be read as part of reply of the 

Punjab Pollution Control Board. 

That in reply to the contents of Paragraph F of the grounds of 
F. 

appeal, it is stated that obtaining of Environmental Clearance 

under the provisions of EIA notification dated 14.09.2006 and the 

consent to establish and operate under the provisions of the 

Water (Prevention & Control of Pollution) Act, 1974 and the Air 

(Prevention & Control of Pollution) Act, 1981 are different legal 

requirements, a project proponent has to fulfill. The subject 

matter of Environmental Clearance falls under the purview of the 

Ministry of Environment and Forests and State Level 

Environment Impact Assessment Authority, Punjab, whereas the 

subject matter of grant of consent to establish and operate under 

the provisions of the Water (Prevention & Control of Pollution) 

Act, 1974 and the Air (Prevention & Control of Pollution) Act, 

1981 falls under the purview of the State Pollution Control Board. 

However, Punjab Pollution Control Board imposes condition for 

obtaining of requisite Environmental Clearance in the cases 

where Environmental Clearance is required to be obtained. 
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G. That the contents of Paragraph G of the grounds of appeal 

relating to the reproduction of the contents of the report of 

Monitoring Committee with regard to sewage samples and the 

provisions of Section 21 of the Water (Prevention & Control of 

Pollution) Act, 1974 are a matter of record. However, it is wrong 

and hence denied that the samples have been taken unilaterally 

by the Monitoring Committee with the sanction of Law. In this 

regard, it is stated that the Monitoring Committee has been 

constituted by the Hon'ble National Green Tribunal under Section 

25 of the National Green Tribunal Act, 2010, hence is having the 

authority to collect thesamples of sewage. The remaining contents 

of this paragraph are denied being incorrect 

Pb. & Hany3na 

oh 

H. That in reply to the contents of Paragraph H of the grounds of 
Approved by 

appeal, it is stated that the project proponent M/s Janta Land 

Promoters Ltd (JLPL) was granted consent to establish (NOC) 

under the provisions of the Water (Prevention & Control of 

Pollution) Act, 1974 and Air (Prevention & Control of Pollution) 

Act, 1981 vide No. F-334 dated 26.02.2013 for the development of 

residential complex namely 'Falcon View' in an area of 1,38,2800 

sq. mtrs. having 1602 residential flats, with certain conditions 

mentioned therein. One of the condition of the NOC was that the 

promoter shall obtain the Environmental Clearance under the 

provisions of the EIA notification, 2006 before starting any 

development/construction activity. The validity of the Consent to 

Establish (NOC) was extended upto 25.02.2015 by the Board vide 

letter no. 1855 dated 25.03.2014 with same conditions as 

mentioned in the original NOC and with additional condition that 

the project proponent shall stop the construction activity at the 

proposed site, immediately. Thereafter, extension in the validity of 

NOC having validity upto 25.02.2015 was refused vide no. R- 

15/SAS/CTE/2621044 dated 05.09.2015 primarily due to start 

of construction without obtaining Environmental Clearance in 

violation of the provisions of EIA notification, 14.09.2006 and for 

violating the conditions of NOC granted to it. 
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I. That in reply to the contents of Paragraph I of the grounds of 

appeal, it is submitted that the Monitoring Committee constituted 

by the Hon'ble Tribunal alongwith officers of the Punjab Pollution 

Control Board on 30.12.2019 had visited the site of the project 

and sewage samples from inlet and outlet of Sewage Treatment 

Plant were collected the results of which are summarized herein 

below: 

iThe analysis results indicate that the values of 

pH, COD, BOD and TSS in the untreated 

sewage were observed as 7.9, 205 mg/1, 64 

mg/l and 98 mg/1, whereas at the outlet of STP, 

these vallues were found as pH: 8.5, COD: 36 

OvOC 

ocate & o Jath 

Comii mg/1, BOD: 11 mg/l and TSS: 10 mg/1. The 

values of F.Coli was found as 400 MPN/100 ml. 
ADprcved 

V h C. 

The values of all the parameters in the treated 

sewage are within the permissible limits (pH : 

5.5 to 9.0, COD: 250 mg/1, BOD: 30 mg/1, 

TSS: 100 mg/l and F. Coli: 1000 MPN/100 

ml). 

ii) With regard to the values of BOD, COD and 

TSS in the untreated sewage, it is mentioned 

here that literature study indicates that the 

values BOD and COD very between 125 to 325 

mg/1 and 206 to 560 mg/l1, respectively [M.N. 

Rao and A.K. Datta: wastewater treatment (3rd 

edition PP-3)]. In another study, conducted by 

Sahu et al, 2013: Characterization of domestic 

wastewater of Bhubaneswar, Odisha, the values 

of BOD and TSS have been mentioned as 105- 

120 mg/l and 338-345 mg/1, respectively 

ii) The present values of BOD (64 mg/1), COD (205 

mg/1) and TSS (98 mg/l) in the untreated 

sewage sample indicate that in the collection 

tank of STP, diluted sewage has been collected 

by the project proponent and has misled the 

Monitoring Committee because the project 

proponent has given possession to 300 flats 

and about 160 families are residing in the 
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complex, as such, the values of BOD, COD and 

TSS in the untreated sewage may not be 64 

mg/1, 205 mg/l and 98 mg/l1, respectively. 

These values may be in the range of BOD : 125- 

325 mg/1, COD : 206-560 mg/1 and TSS: 338- 

345 mg/1. Further, as per manual for treatment 

of sewage, 01 person 
contributes to BOD load 

of 27 gm/capita/day. If the waste water 

discharge to the tune of 108 lpcd (.8 x 135) is 

considered, the concentration of BOD in the 

untreated domestic sewage 
comes to 27 x 1000 

mg/capita/day 
* 108 Ipcd = 250 mg/1. It is 

mm 
Oath c evident that 

concentration of BOD in the 

Approvedby Po. & Fiaryana 

Ocate & 

untreated sewage is a function of water 

consumption/capita/day. 

J. That the reply given above in sub paragraph I of the grounds of 

the appeal may kindly be read as reply to the contents of 

Paragraph J of the grounds of appeal. 

K. That in reply to the contents of Paragraph K of the grounds of 

appeal, it is submitted that the Board had issued directions 

under Section 33-A of the Water (Prevention & Control of 

Pollution) Act, 1974 for continued violation by the appellant and 

in the given 
circumstances consent to operate cannot be granted 

to the appellant. 

L. That the contents of Paragraph L of the grounds of appeal relating 

to the order dated 14.05.2018 passed by the Hon'ble Punjab and 

Haryana High Court is a matter of record. In reply to the 

remaining contents of this para the reply given by State Level 

Environment Impact Assessment Authority, Punjab may kindly be 

read. 

M. That the contents of Paragraph M of the grounds of appeal in 

relating to the layout plan Sewage Treatment Plant in Annexure 
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A-19 are a matter of record. However, the reply given above may 

kindly be read as part of reply to the contents of this para. 

N. That the contents of Paragraph N of the grounds of appeal 

relating to the reproduction of the provisions of the Water 

(Prevention & Control of Pollution) Act, 1974 are admitted. 

Further, it is stated that the Board in its 65th meeting held on 

16.12.1988 has delegated powers to the Chairman of the Board to 

issue direction under Section 31-A of the Air (Prevention & 

Control of Pollution) Act, 1981 and in its 82nd meeting held on 

21.04.1993, the powers 
under Section 33-A of the Water 

Oath c 
Prevention & Control of Pollution) Act, 1974 were delegated to the 

Ph. & dyaia 

High Lou 

dNo. 

MChairman of the Board. A copy of the decision of the Board taken 
Approved Dy 

in its 65th meeting held on 
16.12.1988 and 82nd meeting held on 

21.04.1993 is enclosed herewith as Annexure R-4 and Annexure 

R-5 respectively. 

21. That the contents of para 21 of the Appeal is a matter of record. 

22. That the contents of para 22 of the Appeal are denied for want of 

knowledge. 

PRAYER3 

In view of the above stated facts, no ground is made out to set aside 

the order passed by the Board. It is therefore, prayed that the present 

appeal filed by the appellant may kindly be dismissed in view of the 

ldentified the Deponent 
submissions made herein above. 

Place: Mohali 
DEPONENT 

Date: 12.10.2020 

Lavneet Kumar 

Environmental Engineer, 

Punjab Pollution Control Board, 
Regional Office, Mohali 

VERIFICATION: 

Verified that the contents of Paras no. 1 to 19 of the Preliminary 

Submissions and that of Paras no. 1 to 22 of the Reply on Merits 
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above are true and correct to my knowledge as derived from the 

official record. No part of the above written statement is false and 

nothing material has been kept concealed therein. 

Place: Mohali 

Date: 12.10.2020 

DEPONENT 

KdvOcates 
Approved oy 

Pb.&iary 21 

High Ce 

0aih, 

Lavneet Kumar 

Environmental Engineer, 

Punjab Pollution Control Board, 
Regional Office, Mohali 

Certified that the above statment is madepasoa 
effirmation tefore me this .K Inkhu 

**ittsetval********* 

M. year of Registcr. Oath Commissioner 
Seriai No. & date of eniry.at.SAS Nagau{Rchai"' 

ATTESTED 
RAGHEIR SINGH 

Advocate &Oath Cos.issistsr 
SAS. Nagar (Mchal 

ommisc 














































































